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Mr. R.P. Joshi, counsel for applicant. -

_ On the question-of jurkdicﬁon‘ taised by the Registry,

"~ leamed counsel for the applicant submitted that, w:thout
taking time of the: CouTt on this issue; he be al!owed to

+ - vilthdraw: this - ‘O:A. -and ‘the- same may be dismissed

; accordingiy wﬂh hberty to-file fresh 0.A. at Jaipur (since.
' applicant at present is| Working ‘at Ajmer).
- prejudicerls being caused ta the respondents.

We sea no

~ In view of the abc ve, O.A. is allowed to be withdrawn -
and dismissed accordingly wlth Itben:y m fila fresh O.A. at

B Jaipur if so advised.
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